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O R D E R 

 

11.07.2019  Question arises as to whether the present case is a fit case 

for exemption of hearing of the equity shareholders/ creditors, before going 

to the 2nd stage on the basis of the judgment as is being relied on by the 

Senior Counsel for the Appellant. 

 Post the case ‘for admission’ on 17th July, 2019 before the 3rd Bench. 
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